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IN. THE CENTRAL AiINI S TRA VE TRIBUNAL 
cj TTAcK B 1CH: c TTAQK. 

ORIGINAL APPLIOAON NO. 306 OF 1994. 
Qittack, this the 27th day of March, 2000. 

R.IK.THAI<IJR & OTHERS. 	.... 	 APPLICANS. 

VRS. 

UNION OF INDIA & OTHERS. 	..... 	 RP0ND'IS. 

FOR INS TRLJCflONS 

whether it be referred to the reporters or not? 

whether it be circulated to all the Benches of the 

C:1ltral Administrative Tribunal or not? 
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C EN TRAL ADNI N IS TRA VE TRIBUNAL 

CU TrACK B ENCIi ;CU TTAG(. 

ORIGINAL, APPLICA ON NO. 306 OF 1994. 

Cuttack, this the 27th day of March, 2000, 

C 0 R AM: 

IHE HONOURABLE MR31JSt10E ASHOK AGARWAL,CHAIRMAN 

A N D 

THE HONOU RA;3 L E MR. SOMN A Ti-i S OM, VI C E-CIiAI RNZN. 

1. 	R. K. Thakur, 41 years, pain ter Gr. II, 
s/o.M.N. Thakur, c/o. signal, 
Inspector/con/SE ily/MpM/ 
Visakhapa tnarn, 

3.Ramunaidu,MSM Gr.III,Ag€l aout 42 years, 
S/o.Appalla, c/o. SE R1y/MPM/kp; 

P.Chandra Rao,J r.Clerk,46 years, 
3/0. su ryanarayana, c/o. SE Rly/MPM/vskp; 

W. Veeracharyulu,Khalasi, 50 years, 
S/o.satyanarayana,c/o.SE Rly./Mw/vskp; 

K.ArlUfl,Chkidar,41 years, 
s/ o, p othanna, c/ 0. DY. CEE/C/S EER1 '. /VSKP; 

ch. Rama Rao, Store Issuer, 53 years, 
s/ o. Mall anna, C/o. Dy. CS TE/CPHQRS/VSKP; 

LAppa RaODAIK ainn, 37 years, S/o.yerranna, 
c/ o•  Dy. CS T/C/HQRs/vsKp; 

1K. janki ram, xer c cperator,45 years, 
3/0, ioandan, C/o.Dy. CS TF/C/HQRS/vsjKp; 

0. Haflumantha Rao, SS Fitter, 43 yars, 
s/o. satyanarayana, c/o. Dy. CS TWCPVSKP; 

j.sara1a,D3ftar!,4O years, 
Wa. janki ram, c/o. Dy. CST/OVS1KP; 

V. V. V. LakShmi,Jr. ci erIc, 40 years, 
Wa. Dakshinaral r ty, c/o. Dy. CS T/c/VP; 

s. su ri, Chkidar, 43 years, S/o. Gangayya, 
c/o. EF/GpC on. /vKP; 

13, 	Ss Kurnari, StoreWom-i,  38 years, 
w/o. Sunda r gao, c/o. Dy. CS T/c/VSKP; 

14. 	T,Meenakshi,Jr, Clerk, 43 years,D/o. T 	Rao, 
0. Dy. CS T/OVSKP 

15, 	K.Appalanaidu,tore Issuer, 4 years,S/o.Sanyasi, 

C/O.DY.CSE/C/VSKP; 



cp ,  

Ch.Sirnanchalam, 
Record Sorter, 
c/o CPM/SE Rly/ 
VSIKp . 

K,Venkateswar Rao, 
Tracer, T' 

c/o Dy.csT/c/VsI(p, 

A.V.KriShfla RaO,JDM, 
0/0 DE/CO-OpD/Wat. 

19, 3asudev, p.M,Mate, 
c/o Pwi/C/ 
Sikrapai. 

 Lovcriya, Pecn 
c/c Dy. CE./c/Ryagada. 

 Han, lOW Mate, 
c/c P/c/sirapai. 

 Hathi Ram, 	Valve operator, 
c/c IoWc/RGDA. 

 3aistcbo, 	Oarpressor Operator, 
c/o IoWo/Koraput. 

 Hiralal, 	I'W Mate, 
c/o IOW'C/Bhavanipatna. 

 Ohital, 	Running ROafl, 
c/o ixr/IKrj. 

 Lahar rhandi, Khalasi, 
c/o Iow/c/KRpu. 

27, Bhuja Indi, Khalasi, 
c/o Iow/c/KRPU. 

2?, Pareswar, 	Gang, 
0/0 PWI/c/KRPU. 

2?, hasi Ram, 	Khala;i, 
c/o Io/c/IpJ. 

3c:. 3alaram, 	Caflgrflafl, 
o/o p/C/Korapu t. 

 Jalandro,Gangman, 
c/o Pt/c KRPU. 

 Parasurarn,Khalsi, 
c/o ATO/S. E. 	y/Krpu. 

3?. fl.G.Sattyanara, Jr.Clerk, 
c/a Dy.CEF/C/R,/WAT 

J?KP. 

- -. 



-3- 

() 

S.NeelaVafli,Fnale, 
c/o EFO/G/CON/VSKP. 

A, Chandrayya,Khalasi, 
c/c Eo/G/C/VsKp. 

5.Rama Rao,Head Mechanic 
c/c Iow'HQ/vsKp. 

K. Na rasingha, Mechanic, 
c/c Ioc¼HQvsKp. 

S.Aflanda Rao,uelper, 
c/c i ow/c/I-IQ/vsKp. 

S. \Ienkata, Helper, 
c/c I OTWI/HQ VSKP. 

B.Chinria RaO,Driver, 
c/c I ow/c/Fl /SA T. 

41. Doll, Trolly, 
c/o PwI/c/WAT. 

42, Bhujo, Gangman, 
c/c PWI/CJAT. 

 K.Scxrulu, 	Qhcwkidar, 
c/c Io/c/wAT. 

 Y.Pydithalli, Khalasi, 
c/c P/c/wAT. 

 Ch.Mutyalu, mhalasi, 
c/o DSK/C/W?T. 

 P.Simincha1arn,Kh1asi, 
c/c DsK/c/WA T. 

 D.Applaswamy,Khalasi, 
c/c DsK/c/WA T. 

48, P.Venkanna, 	Trollyman, 
c/c PWI/C/VSKP. 

 M.Satyafll,Trollyman, 
c/c 	wI/c/vs1p. 

 M.Narasaya,Chcwkidar, 
c/c PWI/C/VSKP. 

 N. Neelayya, Chwkidar, 
c/c PwI/c/VsKP. 

 Aflaflto, 	Chcwkidar, 
c/c pI/c/Kiu. 

c.Ramarao, Gaternan, 
c/o PwI/c/VSKP. 
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P. Raminaidu, Chikidar, 
C/o.IOw'c/VsKp; 

B.Pydithalli,Chcvkjdar, 
c/o. I0 1c/ip; 

.P.Rja Ro,Chcjk±dar, 
C/ 0. PWI/L./WA T;. 

J.Chalapathi Rao,Chcjkiar, 
c/ o•  s INCI v/wA T. 

	

53. 	M.Atchi NaidU,Khalasi, 
G/o.sathyanagar Manchukswda 
Garden I s VSi p- 7; 

	

59. 	P.Srinivas RaO,MIII, 
c/o. Dy. Cs TE/C/VSKP. 

APPLICANTS. 

or the applicants ; 	M/s.G.A.R,Dora, 
V. Narasingh, 
1dvyc < 	s. 

General jjanaet, 
S. E. Railway, 
G" rden Reach, 
Calcutta-43; 

Chief Administrative Officer 
(project suvvey and Ccnstruction), 
S. . Railway,At;Chandrasekhapur, 
PO;BFLloaneswar,Djst.Khurda. 

Sr. Project Manager, 
office of the Chief Project tianager, 
S. E. Railway, 
Visakhapatham(Ap). 	 .... RF.SPONDtS. 

FOR RPONDENTS 	M/s.B.Pal,O.N.Ghosh, 
Seniorstanding Ocunsel. 
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ORDER 

MR. SOMNAI S0M,VICE-CHAIP44AN: 

In this o riginal Ap1ication Under section 19 of the 

Administrative Triounals Act,135, 59 applicants who have been 

permitted to pursue this application jointly,have prayed for a 

direction to the Respondents to CCUflt the entire pericd of 

their service, after completion of six months from the date of 

their initial appointment as casual, workers for the purpose of 

retJ. reman t enefi ts like Pensi on, grathi ty ei. 

Case of applicants is that they were initially 

appointed in different Gr. C & I) Pests on casual oasis 

in SZ Railway,Consbmction iojeCt at Waltair on different 

dates oeJeen 1963 to 1930.In due Coj.rse, after i , roper 

screening, all of then have Jeen regularly aosorbed on 

different dates in the years frar193l to 1993.Applicants 

have stated that their peridd of service as casual labourers, 

was continuous and without any break and therefore, afta 

six months of con tinums service, they should hav€ been 

conferred with temporary staths 'as per the decision of the 

Hcble supreme Court. They have further stated that after 

conferring of temporary status,period of service With 

temporary staths titl regularisation should count taards 

pensionaole service.In the context of the above facts, they 

have ca'rie up with the prayer referred to earlier. 

Respondents have filed their Co1nter opposing the 

prayer of applicants. ihey have made elaborate Submissions 

with regard to the stat.s of casual employees.It is not 
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necessary to jo into the general question of the status 

of casual workers except to note that as per the 

definition of Railway servant, a casual worker is not a 

Railway servant.A casual woricer working in ppen line 

organisai ion, can be conferred with temporary status 

after completion of 120 days of service and in the 

construction orgariisation like the present applicants, 

they can be conferred with temporary status after 180 

days of service or six months of service.Respondents 

have stated that the scheme for conferring of temporary 

status on casual workeis of the Railway came after the 

decision of the FLon'ble Supreme Court in Inderpal Yadav 

VrS. union of india and others reported in 1985 (3)SCR 

837 and therefore, prior to the decision of 'the 

Honb1e Supreme Court in the Indrapal Yadav's case, 

such tonferment of temporary status is not possible 

and the applicants are also not entitled to the same. 

uestion of conferment of temporary status on the 

casual labourers under construction urgani5ation came 

for cOnsideration before the HOfl'ble Supreme Court in 

the case of Union of India Vrs. K.G.Radhakrishna panicicar 

reported in AIR 1998 SC 2073.In that case after ana1ying 

the entire position with regard to the status of casual 

labourers in the construction oxyanisation,Their Lordships 

of the Hon'ble Supreme Court observed as iol1ows 

mwe,are,therefore,unable to uphold the judgment 
of the 'iribunal dated February 8,1991 when it 
holds that service rendered as Project Casual 
labour by employees who were absorbed on 
regular permanent/temporary posts prior to 
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1.1.1981 should be counted for the purpose 
of retiral benefits and the said judgment 
as well as the judgment in which the said 
judgment has been followed have to be set 
asiae.The judgments in which the riribunal 
has taken a contrary view have to be 
affirmed". 

4• 	 in the instant case applicants have stated 

that they have woriced as Casual Labourers for long 

periods from 1963 to 1980 and they wnt that during 

these periods of service as casual labourers, temporary 

status should be conferred on them and that period 

should count towards the pensionary benefits.&s per 

the averments of the petIt1ones, they have been 

regularised on different dates from 1981 to 1988.In 

View of the above observation of the HOn'ble supretne 

Court,casual service rendered by them prior to 1981 

can not be eounted either for the purpose of conferring 

the temporary status or for the purpose of pensionary 

benefits. 

5. 	 In the result, therefore, we hold that the 

application is without any merit and the same is rejected. 

NO costs. 	

'1" .. 	 S 

(2sH< AGARWAL) 
fiAIRfr1AN 

.. S. St.5•S •e ... 
(01Ni iOM) #o'! 
VIC k -- 

XNM/CM. 


